L CALLING ATTENTION NOTICES.
(1) Ca!ling Attention N(.)tice'N 0.3 regarding non supplying of diammonjum
notice given by Shri Aditya Devilal, phosphate (DAP) and Urea timely to the
MLA farmers of State.
Calling Attention Notice No. 9 The Hon’ble Member may also ask a question at the
notice given by Shri Aftab Ahmed, time of discussion on the Calling Attention Notice
MLA, clubbed with Admitted Calling ~ No- 3
Attention Notice No. 3.
Calling Attention Notice No. 11 The Hon’ble Member may also ask a question at the
notice given by Shri Jassj Petwar, time of discussion on the Calling Attention Notice
MLA, clubbed with Admitted Calling ~ No- 3
Attention Notice No. 3.
Calling Attention Notice No. 16 The Hon’ble Member may also ask a question at the
notice given by Shri Shishpal time of discussion on the Calling Attention Notice
Keharwala, MLA, clubbed with Ho.3.
Admitted Calling Attention Notice No.
3. '
(ii) Cal!ing Attention Notice No. 15 regarding rising cases of dengue in the State.
notice given by Shri Arjun Chautala,
MLA
II. PRESEN TATION OF SUPPLEMEN TARY ESTIMATES (FIRST
INSTALMEN T) FOR THE YEAR 2024-2025.
THE FINANCE MINISTER to  present the Supplementary Estimates
(First Instalment) 2024-2025.
III. SUPPLEMENTARY ESTIMATES (FIRST IN STALMENT) 2024-2025.
1. Discussion on the Estimates of expenditure charged on the revenue of the State.
2. Discussion and Voting on the Demands for Supplementary Grants.
Demand AMINISTER  to move that a supplementary sum not exceeding  Supplementary
No. 2 . Estimates
315,00,00,000/- for Revenue expenditure be 2024-25
granted to the Governor to defray charges that will  (1** Installment)
) Page No. 1-2
come in the course of payment for the year ending
31% March, 2025 in respect of Demand No. 2-
Goifernor and Council of Ministers.
Demand AMINISTER  to move that a supplementary sum not exceeding E:gfriz‘é‘:ntary
No. 3 %64,66,01,000/- for Revenue expenditure be 2024-25

HARYANA VIDHAN SABHA

granted to the Governor to defray charges that will

Page No. 3-9

come in the course of payment for the year ending

31% March, 2025 in respect of Demand No. 3-

General Administration/ Elections.

(1** Installment)



Demand A MINISTER
No.4 '

Demand A MINISTER
No. 5

Demand A MINISTER
No. 6

Demand A MINISTER
No. 7

Demand A MINISTER
No. 10

Demand A MINISTER
No. 11

to move that a supplementary sum not exceeding
3279,25,00,000/- for Revenue expenditure be
granted to the Governor to defray charges that will
come in the course of payment for the year ending 31%
March, 2025 in respect of Demand No. 4-Revenue
& Disaster Management/ Fire Office (Fire
Services)/Excise & Taxation.

to move that a supplementary sum not exceeding
%537,25,00,000/- for Revenue expenditure and
%130,00,00,000/- for Capital expenditure be
granted to the Governor to defray charges that will
come in the course of payment for the year ending 31%
March, 2025 in respect of Demand No. 5- Home /
(Home Guard & Civil Defence) / Jails ( Prisons ) /
Administration of Justice ( High Court / Prosecution /
AGOT / Legal Services Authority).

to move that a supplementary sum not exceeding
%7,56,00,000/- for Revenue expenditure and
32,00,00,000/- for Capital expenditure be granted

to the Governor to defray charges that will come in

the course of payment for the year ending 31% March,
2025 in respect of Demand No. 6 —Finance and

Institutional Finance & Credit Control/ Supplies
& Disposals/ Planning and Statistics (DESA).

to move that a supplementary sum not exceeding
%120,00,00,000/- for Capital expenditure be
granted to the Governor to defray charges that will

come in the course of payment for the year ending
31% March, 2025 in respect of Demand No.7-Loans
and Advances by State Government.

to move that a supplementary sum not exceeding
%1000,02,00,000/- for Revenue expenditure and
%2,00,000/- for Capital expenditure be granted to the
Governor to defray charges that will come in the
course of payment for the year ending 31%* March,

2025 in respect of Demand No. 10-Agriculture and

Farmers’ Welfare / Horticulture / Animal

Husbandry and Dairying Development / Fisheries /

Mines and Geology / Environment, Forest and
Wildlife.

to move that a supplementary sum not exceeding
3389,84,50,000/- for Revenue expenditure be
granted to the Governor to defray charges that will
come in the course of payment for the year ending

315 March, 2025 in respect of Demand No. 11- Co-

operation / Food Civil Supplies and Consumer

Affair.

Supplementary
Estimates
2024-25

(1% Installment)
Page No.10-13

Supplementary
Estimates
2024-25

(1% Installment)
Page No.14-20

Supplementary
Estimates
2024-25

(1% Installment)
Page No. 21-24

Supplementary
Estimates
2024-25

(1% Installment)
Page No. 25-27

Supplementary
Estimates
2024-25
(1°* Installment)
Page No. 28-32

Supplementary
Estimates
2024-25

(1% Installment)
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Demand
No. 12

Demand
No. 13

Demand
No. 14

Demand
No. 15

Demand
No. 16

Demand

No. 17

Demand
No. 19

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

to move that a supplementary sum not exceeding
%460,21,16,000/- for Revenue expenditure and

33,00,00,000/- for Capital expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31% March,
2025 in respect of Demand No. 12-Education (

Secondary / Elementary ) / Higher Education

(Higher, Technical, Science & Technology) /
Women and Child Development.

to move that a supplementary sum not exceeding
%30,35,00,000/- for Revenue expenditure and
3241,14,00,000/- for Capital expenditure be granted
to the Governor to defray charges that will come in the
course of payment for the year ending 31 March,
2025 in respect of Demand No. 13-Sports / Heritage
& Tourism (Archaeology, Museum, Tourism).

to move that a supplementary sum not exceeding
3482,80,00,000/- for Revenue expenditure and

%604,70,00,000/- for Capital expenditure be granted
to the Governor to defray charges that will come in the
course of payment for the year ending 31% March,
2025 in respect of Demand No. 14- Health / Medical
Education & Research / AYUSH / Food and Drug
Administration.

to move that a supplementary sum not exceeding
%30,00,00,000/- for Revenue expenditure be
granted to, the Governor to defray charges that will
come in the course of payment for the year ending
31% March, 2025 in respect of Demand No. 15-
Labour / Youth Empowerment &
Entrepreneurship  (Skill Development &
Industrial Training, Employment, Youth Affair).
to move that a supplementary sum not exceeding
%1121,64,00,000/- for Revenue expenditure be
granted to the Governor to defray charges that will
come in the course of payment for the year ending
31*" March, 2025 in respect of Demand No. 16-
Social Justice, Empowerment /Welfare of
Scheduled Castes and Backward Classes &
Antodaya (SEWA) / Welfare of Ex-servicemen.

to move that a supplementary sum not exceeding
%660,65,00,000/- for Revenue expenditure and
%22,60,20,000/- for Capital expenditure be granted
to the Governor to defray charges that will come in the
course of payment for the year ending 31% March,
2025 in respect of Demand No. 17- Public Works
(Building and Roads)/ Transport/ Civil Aviation.
to move that a supplementary sum not exceeding
%1359,46,00,000/- for Revenue expenditure and
%50,00,00,000/- for Capital expenditure be
granted to the Governor to defray charges that will
come in the course of payment for the year ending
315t March, 2025 in respect of Demand No. 19-
Energy Department (Power, New and Renewable
Energy)/ Industries & Commerce/ MSME/
Irrigation and Water Resources.

Supplementary
Estimates
2024-25

(1% Installment)
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Supplementary
Estimates
2024-25

(1°* Installment)
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Supplementary
Estimates
2024-25

(1% Installment)
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Supplementary
Estimates
2024-25

(1% Installment)
Page No. 69-70

Supplementary
Estimates
2024-25

(1" Installment)
Page No. 71-82

Supplementary
Estimates
2024-25

(1% Installment)
Page No. 83-94

Supplementary
Estimates
2024-25

(1% Installment)
Page No. 95-102




Demand AMINISTER  to move that a supplementary sum not exceeding Supplementary
No. 20 %314,02,00,000/- for Revenue expenditure and Estimates

2889,00,00,000/- for Capital expenditure be ?ﬂ?“ﬁaumem
granted to the Governor to defray charges that will Page No. 103-
come in the course of payment for the year ending 318" 115

March, 2025 in respect of Demand No. 20- Town &

Country Planning/ Urban__ Estates (Urban

Development)/ Urban _Local Bodies (Local

Government)/ Development & Panchayat (Rural

Development)/ Public Health Engineering.

IV. OFFICIAL RESOLUTIONS
(i) A MINISTER to move- “that WHEREAS, the Haryana Control of Organised Crime Bill,

2023 was passed by the State Legislature vide Bill No. 7-H.L.A. of 2023 to make special provisions for
prevention and control of, and for coping with criminal activity by organised crime syndicate or gang and for
matters connected therewith;

AND WHEREAS, the said Bill was presented to the Governor of Haryana in compliance of
the provisions contained in article 200 of the Constitution of India for giving his assent thereto;

AND WHEREAS, the Governor of Haryana reserved the said Bill for the consideration of the
President of India under article 201 of the Constitution of India;

AND WHEREAS, the Haryana Control of Organised Crime Bill, 2023 was sent to the
Government of India, Ministry of Home Affairs for assent of the President of India;

AND WHEREAS, on seeking comments of Ministry of Law and Justice and Ministry of
Finance, Department of Revenue, Government of India by the Ministry of Home Affairs, Government of
India, certain discrepancies were found and Ministry of Home Affairs requested the State Government to
consider withdrawing the said Bill and to submit a fresh Bill after duly incorporating the suggestions of the
Legislative Department, Ministry of Law and Justice;

AND WHEREAS, the matter was deliberated upon and it was decided to request the Ministry
of Home Affairs, Government of India to return the Haryana Control of Organised Crime Bill, 2023, as the
State of Haryana intends to introduce a revised Bill in view of the observations made by the Ministry of
* Finance, Department of Revenue, Government of India;

AND WHEREAS, the Council of Ministers has decided to withdraw the Haryana Control of
Organised Crime Bill, 2023 (Bill No. 7-H.L.A. of 2023);

Now, therefore, in pursuance of the provisions contained in articles 200 and 201 of the
Constitution of India, the Legislative Assembly of the State of Haryana hereby resolves to withdraw the
Haryana Control of Organised Crime Bill, 2023.”

(ii) A MINISTER to move- “that WHEREAS, the Haryana Honourable Disposal of Dead Body Bill,
2024 was passed by the State Legislature vide Bill No. 4-H.L.A. of 2024 to uphold the basic human rights of
dead body and for the decent final disposal of dead body in the State of Haryana and for matters connected
therewith or incidental thereto;

AND WHEREAS, the said Bill was presented to the Governor of Haryana in compliance of
the provisions contained in article 200 of the Constitution of India for giving his assent thereto;

AND WHEREAS, the Governor of Haryana reserved the said Bill for the consideration of the

President of India under article 201 of the Constitution of India.




AND WHEREAS, the Haryana Honourable Disposal of Dead Body Bill, 2024 was sent to the
Ministry of Home Affairs, Government of India for assent of the President of India. The Ministry of Home
Affairs, Government of India has sought the comments from the State Government on the observations raised
by Ministry of Health and Family Welfare; Government of India received through the Secretary to Governor,
Haryana. The matter was under consideration of State Government. In the meantime three new criminal laws
namely the Bharatiya Nyaya Sanhita, 2023 (Central Act 45 0f 2023), the Bharatiya Nagarik Suraksha Sanhita,
2023 (Central Act 46 of 2023) and the Bharatiya Sakshya Adhiniyam, 2023 (Central Act 47 of 2023) were
implemented from the 1* July, 2024 replacing the Indian Penal Code, 1860 (Central Act 45 of 1860), Code
of Criminal Procedure, 1973 (Central Act 2 of 1974) and Indian Evidence Act, 1872 (Central Act 1 of 1872).
Matter was deliberated upon and it was decided to request the Ministry of Home Affairs, Government of
India to return the Haryana Honourable Disposal of Dead Body Bill, 2024, as the State of Haryana intends
to send a fresh Bill after incorporating provisions enshrined in the newly enacted criminal laws as well as
rectifying the observations of the Government of India.

And whereas, the Chief Minister, Haryana exercising the power of the Council of Ministers
has decided to withdraw the Haryana Honourable Disposal of Dead Body Bill, 2024 (Bill No. 4-H.L.A. of
2024).

Now, therefore, in pursuance of the provisions contained in articles 200 and 201 of the

Constitution of India, the Legislative Assembly of the State of Haryana hereby resolves to withdraw the
Haryana Honourable Disposal of Dead Body Bill, 2024.”

V. PAPERS TO BE LAID ON THE TABLE OF THE HOUSE THROUGH NEVA
PORTAL.

1. A MINISTER to lay on the Table 55" Annual Report & Accounts of Haryana Agro

Industries Corporation Limited for the year 2021-2022, as required under
section 394 of the Companies Act, 2013.

2. FINANCE to lay on the Table the Annual Audit Report of the Local Audit Department
MINISTER Haryana on the Accounts of Urban Local Bodies (ULBs) and Panchayati
Raj Institutions (PRIs) for the year 2018-2019 of the Government of

Haryana in pursuance of the provisions of Clause (2) of Article 151 of the
Constitution of India.

3. FINANCE to lay on the Table the Annual Audit Report of the Local Audit Department
MINISTER Haryana on the Accounts of Urban Local Bodies (ULBs) and Panchayati
Raj Institutions (PRIs) for the year 2019-2020 of the Government of
Haryana in pursuance of the provisions of Clause (2) of Article 151 of the
Constitution of India.

VI. LEGISLATIVE BUSINESS.

(i) (Bills for consideration and passing)
1. The Haryana Panchayati Raj A MINISTER to move that the Haryana Panchayati Raj
(Amendment) Bill, 2024 (Amendment) Bill be taken into consideration

at once;

Also to move that the Bill be passed.

2. The Haryana Village Common A MINISTER to move that the Haryana Village Common
Lands (Regulation) Amendment Lands (Regulation) Amendment Bill be taken
Bill, 2024 into consideration at once;

Also to move that the Bill be passed.




The Haryana Municipal
(Amendment) Bill, 2024

The Haryana Municipal
Corporation (Amendment) Bill,
2024

The Haryana Development and
Regulation of Urban Areas
(Amendment) Bill, 2024

The Haryana Sikh Gurdwaras

(Management) Amendment Bill,
2024

The Haryana Contractual
Employees (Security of Service)
Bill, 2024

(ii) (Bills to be introduced)

L.

The Bharatiya Nagarik Suraksha

Sanhita (Haryana Amendment)
Bill, 2024

The Haryana Goods and Services
Tax (Amendment) Bill, 2024

The Haryana Lease of
Agricultural Land Bill, 2024

The Haryana Extension
Lecturers and Guest Lecturers
(Security of Service) Bill, 2024

The Haryana Technical
Education Guest Faculty
(Security of Service) Bill, 2024

CHANDIGARH:
THE 16" NOVEMBER, 2024.

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

to move that the Haryana Municipal
(Amendment) Bill be taken into consideration
at once;

Also to move that the Bill be passed.

to move that the Haryana Municipal
Corporation (Amendment) Bill be taken into
consideration at once;

Also to move that the Bill be passed.

to move that the Haryana Development and
Regulation of Urban Areas (Amendment) Bill
be taken into consideration at once;

Also to move that the Bill be passed.

to move that Haryana Sikh Gurdwaras
(Management) Amendment Bill be taken into
consideration at once;

Also to move that the Bill be passed.

to move that the Haryana Contractual
Employees (Security of Service) Bill be taken
into consideration at once;

Also to move that the Bill be passed.

to introduce the Bharatiya Nagarik Suraksha
Sanhita (Haryana Amendment) Bill.

to introduce the Haryana Goods and Services
Tax (Amendment) Bill.

to introduce the Haryana Lease of Agricultural
Land Bill.

to introduce the Haryana Extension Lecturers
and Guest Lecturers (Security of Service) Bill.

to introduce the Haryana Technical Education
Guest Faculty (Security of Service) Bill.

DR. SATISH KUMAR,
SECRETARY.
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IgT AT,

AR =i, sRAUT & VoIS GERT IFd @O¥d ARG & Eiaue &
e 201 & T R & Tsgafd & faaror & fav aRfad fear I,

3R Tfp, R Fafed TRy fIedor f[Uee, 2023 AR & Usgafd
&I TEAT & AU g HATe™, ¥R THR A AT 14T 47|

3R gfh, HRT WHR, 6 FACT SR ARG WHR & qar =g
AT, T4 #ATerT, Tsiea faemer 7 feeuforar A W Hidug Jiear 7 a1 ofr 3R




€ HATRT o 3Fd fIIH A a9F ol 8 T WHR F IRy fhar 3R [y qar
= HAE, AURT faumr & gemat w1 afted @edAa w@ & ae a3 Jgaes
TEJd A HT Y R,

3R I, AA W faaR-faad fear = ik @g Ao for = &
HRA WHR, 6 HAlF F gRIAOM Ffsd Re f@ge=vr fadae, 2023 1 aow
HLA FT I fhar Se, I gRAOT Ao, HRT WFR, fad FAATerd, Tsiea e
mﬁ@mﬁﬁwtmwﬁywmﬁmmﬁwmm%;

AR dfs, #N aRwe @ gRAOT Hafsa 3Ry FIeAor g, 2023
(2023 &7 AUTs TEAT 7-UT.TA.U.) &l a9d ofel &l 0T foram §;

3afaT, 39, 9RA & HiAU & Hefede 200 T4 201 & U v 3ua=4t
& 3TERVT A, FRACT Uy TAUGCTHAT, Hb GaRT, FRAVT IS IR foizge=or
faerges, 2023 T a9 A @I Hehed IR Fcll g1”

(i) ' #F GFaE FE- <Ifh, FRAOT T W GFARTSAS AT
a8, 2024, gRIATOT ToT A AT & AACE AAGRNFRT A FAW @A 3R T &
AR 3fde Aue & v 3R 368 geaieud 3R 386 eufas Awdl &
T T [qUTTAYSS gaRT 2024 &7 999 HE&I-4 TA.UA.U. 9T fohdm a1aT 2T,

IR ik, 3Fd AOTF F1 6RT & FfAUET F 3fede 200 A v 1w
3YSHT S HeIUTelT H §RAVM o ASAUT Sl 3H W Iofehl TATT & ToIT w&del febar
CIE2 IS

3R =i, sRAUT & AUl gaRT 3o A9y HRA & HiGUW &
3o 201 & T R & Tsgafd & faaror & fav aRfead fear I,

AR ik, gRAON AT F HFARTSRTS Huee a9, 2024 SRA &
Tregyfd i FeAld & fAT 35 FHIATE, HIRT TIHR HT AT 14T AT| gRIAT & JoFarer
& g & ATEIA § UItd FEEY U IREAR FHed1oT HATO, ARG THR GaRT oomg
IS YA R ToT WPR § feeaforar Apft o8| I8 A o WeR & aarrea
7| Y N HRAT gus dfedr, 1860 (1860 &1 dheard JARIH 45), gus ufsran
afgdr, 1973 (1974 &7 Seo1g fAOHIH 2) T dRAT A6g 3fa=gs, 1872 (1872
H FeE IRFIA 1), T geeld gU A AT 2ifSHh Fefet U TRAT =7 Hfge,
2023 (2023 @1 Fearg IFRAFIA 45), HRAT ARTRE JRaT Aigar, 2023 (2023 F
Feald AAFTA 46) TaT FRAT TeT IWFTA, 2023 (2023 &1 Fearg fARTH
47) JUH Sells, 2024 F o] fHU 7€ A AHA R faaR- faAst fhar amm ik =@
Ao forar arm & ag #AeT, 9Rd §HR ¥ gRIACT AT HT FFASTTS HUer
faees, 2024 & o F H Y AT ST, e sRIOT o7 AU AT
IR Flefeil A ST T 3qaetil A AAT A JUT HRT AR 1 39T &
fAaRoT & ST U AT AU GEA A HT gET W §;




3R gfeh, #FAT gRYe Hr ATFIA FT I A §T AEIAAT, gRIATOT o
gRATOT T &7 FFATASTAS e agae, 2024 (2024 &7 999+ T&IAT 4-T9.Ta.0)
FI aIg o &1 AT o &

3afaT, 319, IR & WA & Igeog 200 Ja1 201 F T a0 3ua=f
& ITEROT A, gRAVT AT AU, 38 GaRT, §RAMVM AT &I FoFARTTAS ATer
a9, 2024 & a9 J T Hhed UTRT FLal &l”

(ii) _iaT 9T & ATA ¥ Ve H AT W W@ I dT_ HETA-I7 |

1. T FAr | Fuer 3fAfEe, 2013 $r arT 394 F 3T Fr IS 39eT
& AR, a¥ 2021-2022 % AT gRIOT wr 5ES
e fifAes fr s5df a1ffe Rdie qour o@ A9 W
TG

2. |faq &5 HRA & AU & e 151 & @Us (2) &
3YSt & ITERVT # a¥ 2018-2019 & faw gRmom
AR & TAET A fdeprt ( uerdlien) qar
JARIT ST FEATAN(E.3R 389T) & o@l W TAHT
@r gdieT fAHmeT gRamo fr aride o e Rae
AT I W

3. |faa &4 HRA & HEAYUT & gese 1561 & WU (2) & U«
& IFTEIOT F ¥ 2019-2020 & T gRIAOT THR
& T Al el (U dlS) JUr gErdl T
TEAAN(.IR IEST) & @l W TAET @l getr
fomer gRamom & affe oy e RO a9 w®
W |

VI. faumh & |

(i) (Frar aar e fFd I« aa fagas)

1. RO T U AF | g&dId S & gRamon gaadr a9 (Fys)
ST (TRATersT) faggs W qid faur f&ar s,
e, 2024 Ig oY yrarg O 5 dae aiRa fRar o)

2. | gRom IH T Aol | SFAd weer fb gRACT AH AT A
ATHTA A (fAferaser) gt faeees W qid faur fear
(AfaTseT) gaya ST
g, 2024 Ig oY yrarg O 5 dae aiRa fRar o)




(FeereT) g

2024

3. | BRI WRUIIhl | Teh HAT | G&d@ Hidl foh gRAOT FIRUITIRT (HRAEre)

fadgs W R{a faar R s,
Ig o wedra i & fa9ges aid far s

(FaerT) g
2024

4, | gREOT AR 9 | T A3 | gEdid G R gRIA0T IR e (F@eye)

fA9ge T Ra faar fhar
SiTe;
I o1 gEag 1 T fatas aia far sl

5. | gRIom 7R &7 | e HAT | GEd@ HE [ ERIon SR a9 Ay gur

ITECANT (Felotieh)
e e,
2024

faerra aar s (e f[Adas W q{a faar fhar

ICIGRECREHIGE)) ST,

fagae, 2024 g off yTag HE [ R@gges aia foar sy
6. |ghRamwT @@ Teh HA | gEdd FE R R0 AW [EearT (Jewtreh)

T 9T W R G foma
SiTe;
Ig o vedra i & fa9ges aid far s

FHHART (T T
gAfedan)
fage, 2024

7. |gRamnm wfdecas | v A | uede s fh R afdgcas Faany (Far

& giafRadadn fades W qa R &
SiTe;
Ig 3 vedra w & fa9ges aid far sy

(i) (-FRT fFF 9= are fagas)

1. HRT AR Gt &g
(&RamoT Fetye) Ay,
2024

UH AR | AR AR GRaT dfear (@Ramom
aeue) fadaes g waftd S

2. gRamom Arer 3k @ar W=
(@A) AT, 2024

Teh HA | gRATOT AT AR JdT X (H2Mee)
fats & g Ffa S

3. gR3ATOT FW oA geer
faeres, 2024

T FAT | RO $Y A geer fAgTw w31
AT T

4. gRIMOT fGFaR gredrgsh
aar fafdr greages (dar
I giaferdan) g,
2024

U AT | gRIom AEaR grearges Jar Afafy
WTEATqSh (T dr AR [T
I 9T TS 3|




5. RO deheirenl &
AT HhrT (Jar Hr
gAfRaddn fage, 2024

Teh HAT

RO deheirehr e 3fafy o
(@ar i gRAREA) Adgs -
TATT |

BLEIEI
16 g+, 2024.

st FhY FAR,
afaa|







